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Hello Good People ! 

LaLas 



Part Ill 

hcal  Act made by tbe Governor f i n e d  under section 

67B of the Government of India Act, hi t o ~ e  in 

W s t  Ben@. 

THX BENGAL CEUMZNAL LAW AMENDMENT 
(SUPPLEMENTARY) ACT, 1925.' 

(30th March, 1925.) 

An Act ro supplemenr the Bengal Criminal Law ~rnendmknenr' 

Act, 1925. 

WHEREAS il is expedienl to *plement h e  Bengal Criminal Law 
Amendment Act, 1925, it is hereby enacted as follows :- 

1. This Act may be called the Bengal Criminal Law Amendment Shorl 

(Supplementary) Act, 1925. tide. 

2. In this Ad,-- b f i n i -  

tions. 

(a) "Code" means the Bengal Criminal Procedure, 1898; and 

(b) "lmal Act" means the Bengal Criminal Law Amendment Act, 

1925. 

3. ( I )  Any person convicted on a h a 1  held by Commissioners under ~ p @ s  

Lhe local Act may appeal to the High Court of Judicature at Fort WiIliarn M d  Wn- 

inBenga1,andsuchappealshallhdisposedofbytheHighCourtinthe firmiom. 

manner provided in Chapter XXXI of the Code. 

(2) When the Commissioners p&s a sentence of death, the record of 
the proceedings before them shall be submitted to the High Court and 
the sentence shall not be executed unless it is confirmed by Ehe High 

Court which shall exercise, in respecr of such proceedings, all h e  powers 

conferred ori the High Court by Chaprer XXVII of the Code. 

4 to 6. Rep. by IF. 5 of the Bengoi Criminul L a w  Amendment 

(Supplementary) Act, 1932 ( VIII of 1932). 

' For Struemenr of Objecrs and Reasom. scr the Gazerrr ~Jfndiu, 1925. R. V. w c  79. 


